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Commodity Boards, and tbe Indian 
Council of Arbitration. 

Tbe Sleps taken for booslinl eaporls 
include the supply of imported raw 
ma'eria!. for export produC:lion Ibroullh 
the import replenishment policy. supply of 
selecled, impOrlant indigenous raw 
materials 3: ('C'nce~,i"nal prk~s. m"rkelin~ 

assistance to make selecled exporl producls 
competitive in international markets, bank 
credit al conce .. iC'nal rale C'f interest. 
drawback of duti~s and concessiooul 1',,,1 
freight on Ihe movemenl of selecled export 
products from inlaod centres of production 
to the ports of export. 
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Airport ., Cbol ••• ram (M ...... s) 

2771. SHRI SEZHIYAN: Will the 
Minister of DEFENCE be plealed 10 
stale: 

(a) Ihe prollress made in bulldin, • 
modern airport at Choluvaram near 
Madrils; 

(b) whether I'relimlnary studies have 
been completed by experts; and 

(c) whether the scbeme is propoled to 
be laken up in the Fourlh Five Year Pillo 
period 7 

THE MINISTER OF DEFENCE 
ISHRI SWARAN SINGH): (a) 10 (c). 
1 herr are no plans at pr •• ent to develop 
Cholavaram airfie'd for the usc of tbe Air 
Forer. 

Import or Nickel r .... OIbII 

2772. SHRI INDRA!IT GUPTA 
Wi'l Ihe Minisler of FOREIGN TRADE 
AND SUPPLY be pleased to Itale : 

(a) whelher any proposal hi. been 
received from the Government of Culla for 
I he sale of nickel 10 India In exehan.e ror 
"eel products; and 

(b) if so, Government', r •• ctloo 
thereto? 

THE OErUTY MINISTER IN THE 
MiNISTRY OF FOREIGN TR"DE AND 
SUl'l'l Y (SHRI CHOWDHARY RAM 
SEWAKI . (a) No specinc propolal for 
I h. sa Ie of nickel 10 I ndi. In e~ch.n.e or 
steel product. has heen received from 
Cuba. 

(b) Does 001 arl,e . 

2171 DR. KARNI SINGH: 
SHRI NARAIN SWARUP 

SHARMA: 
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SHRI RAM SWARUP 

VIDYARTHI: 
KUMAR I KAMALA 

K UIICA R I : 
SHRI OM PRA"'ASH 

TYAGI: 
Will Ihe Minisler of EXTERNAL 

AFFAIRS be pleased to state: 
(a) whether India is fully represented 

on the 42·natlon permanenl committee set 
up by the U. N. General As>embly for 
the e~ploltation of the sea b~d ; 

(b) if so, by whom: 
(c) which are the other p.lfticipating 

nations; 
(d) what precautions GovemmeDt 

have taken 10 safeguard against any 
nation establishing naval outpoSiS Hnd 
submarine bases in the I ndiun Ocean und~r 
the garb of inlernational sea-bed exploita-
tion ; und 

(e) whelher any agreement has been 
made as 10 in whal proportion the 
exploited wealth beneath the Indian Ocean 
will be shared between Ihe participant 
D.tloBS VI,,"u·vts India? 

THE MINISTER OF EXfERN ... L 
AFFAIRS (SHRI DINESl-I SINGH) : (a) 
Yes, Sir. 

(b) The Parmancnt Ropre,entalive of 
Indin to the United Nations. 

lei Argentinl, Au,tralia. Austria. 
Be1aium. Brazil, Bulgaria. Cameroon, 
Canada. Ceylon. Chile. Czechoslovakia. 
EI Slllvador, France. Iceland. Italy, Japan, 
Kenya. Kuwait, Liberia. Libya, 
Mada,nscRr. Malaysia, Malta, Mauritania. 
Mexico, Nigeria, Norway. Pakistan, Peru, 
POllilld, Romania. Sierra Leone, Sudan, 

Thailand, Trinidad and Tobago. U. S. SR. 
U. A. R. U. K. United Republic of 
Tanzania. U. S. A. and Yugoslavia. 

(d) and (0) : The General A.sembly in 
ill Resolo:tlon No. 2467 adopted at its east 
session has inslrucled the Committee on 
tbe Peaceful Uses of the Se.·bed and the 
OCean Floor beyond the Limits of National 
Jurisdiction of study measures for ensurinl 
the reserv"tlon exclusively r", peaceful 
purposes of tl>e sea-bed and the ocean 
floor. It has ai,,, requested the U. N. 
SecratarY-Oeneral to undertake a study on 
'!ucatlon of •• tabU,bins appropriate 

international machinery (or the promotion. 
of the exploration "nd exploitation of the 
resourcos of this area Bnd' ahe UJe of these 
resources in t,he inter""t. of mankind, 
taking into special consideration the needs 
of the dovelapin. couatries. 

Furlhermore, Ihe 18·nation Disarma-
ment Commtttee has also been instructed 
to eXlmine ways and means of demililaris-
ing the .ea-bed and the ocean floor. 

Review Committee on S T C 

2774. SHRI YISHWA NATH 
PANDEY; 

SHRI K. LAKK ... PPA : 
SMa. A. SREEDHIIRAN 
SHRI HAIWAYAL 

DEVGUN: 
SHRI SITARAM KESRI 
SHRI B. K. DAS-

CHOWDHUltY : 
SHRI CHENGALRAYA 

NAIDU : 
SHRI D. N. PATODIA : 

Will the Minister of FOREIGN 
TRADE AND SUPPLY be ,,;oased to 
refer to the roply givell to Unit;",e\! 
Question No 263 on the 12th November, 
1968 and state: 

(a) whether Government ha"" ,ioce 
considered the rewmmendations made by 
the Review Committee on the State 
Trading Corporation ; 

(bl if .0. lbe r~uH thereof; lind 
(c) if 1101. when tbey are likely to be 

considered? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
AND SUPPLY (SHRI CHOWDH ... RY 
RAM SEWAK): (a) to (c). Government 
have con,idered Ine views and rrcommell· 
dations contained in the interim report of 
tne STC's Review Committee and are in 
gtneral air cement with them. The 
recommendat ioos In tbe R.port for 
e~pansion of tho Board and other organi-
sational m.tterl have bee" aareed to by 
the Government. Most of them have been 
implemented by the Corporation. Tbe 
final report of the Review Commiuee il 
e~pected ip a few week's time. Govern-
ment will take suitable further action When 
they receive tina' roport. 




